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L Name of the Company

B Under Section 397/398
SI. Name & Designation of Authorized Appearing on behalf of Signature
No. | Representative.(in Capital Letters). with date
ORDER

Mr. Ashok Pincha, appears on behalf of the petitioners. Mr. Naman Pincha, respondent No.8
appears for self and on behalf of the respondent Nos. 1, 5to 9 and 18.  On the last occasion, | had

heard argument advanced from the side of the petitioners.

Today, Mr. R.R.Sen, learned counsel ,» advanced his argument today on behalf of the
respondent Nos 1 and 4t0 9. The respondents side has furnished a synopsis of written argument,
copy of which has also been furnished to Mr. Ashok Pincha. It may be stated here that the argument

offered by the parties also cover the argument in respect of TA No.31 of 2016 (CA No. 763 of 2013)

"
:\.L
: Mr. Ashok Pincha has prayed for some time to reply on law points. Prayer is allowed.




As prayed for by the parties, list this matter on 10.04.2017 for offering argument on law

points from the side of the petitioners,

samir
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